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IN THE NATIONAL COMPANY LAW TRIBUNAL

AMARAVATI BENCH
(Through Hybrid Mode)

Item No.9
CP(IB)/11/7/AMR/2026

IN THE MATTER OF:
State Bank of India

.... Financial Creditor
Versus
Sri Venkata Sivaparvathi Spinning Mills Private Limited
.... Corporate Debtor

Under Section: 7 of IBC, 2016
Rule: 4 of the Insolvency & Bankruptcy (Application to
Adjudicating Authority) Rules, 2016

Order delivered on 08.05.2026

CORAM:
HON’BLE SHRI KISHORE VEMULAPALLI, MEMBER (JUDICIAL)
HON’BLE SHRI UMESH KUMAR SHUKLA, MEMBER (TECHNICAL)

PRESENT:
For the Financial Creditor : Mr. G.P. Yash Vardhan, Adv.
For the Corporate Debtor :

ORDER

The instant Petition bearing no. CP(IB)/11/7/AMR/2026 (‘CP
11/2026’ or ‘Petition’) was filed on 04.03.2026 (vide Diary No.399) by
State Bank of India (‘Financial Creditor’) under Section 7 of the
Insolvency and Bankruptcy Code, 2016 (‘IBC’ or ‘Code’) read with Rule
4 of the Insolvency and Bankruptcy (Application to Adjudicating
Authority) Rules, 2016 (‘IB Rules’) seeking initiation of the Corporate
Insolvency Resolution Process (‘CIRP’) against Sri Venkata
Sivaparvathi Spinning Mills Private Limited (‘Corporate Debtor’)

against the default amount of Rs.57,15,17,200/- (Rupees Fifty-Seven



Crores Fifteen Lakhs Seventeen Thousand Two Hundred only) as on

24.02.2026.

2.  As per the Master Data of the Corporate Debtor, its registered
office is situated at Door No0.19-8-97, Near Suryadevara Estates,
Etukuru Road, Guntur-522003, Andhra Pradesh. Therefore, the
territorial jurisdiction lies with this Adjudicating Authority. The relevant
extract of the Master Data, enclosed as Annexure-2 at pages 48-50 of

the Petition, is reproduced below:

Ministry Of Corporate Affairs l

Date: 23:02:2006 2:13:13 pm

Company Information
Ir—(UI\M‘MW‘”-M‘““ UNTAP2003PTCIHG926 - W
(ompany Name SREVENKATA SIVAPARVATHE SPINNING MILLS PRINATE LIMITED
ROC Name ROC Viggyawad |
‘ Registration Nomber 040926
: Date of Incorporation 01030003
|
i Enmail [d vipspinning{atyahao{dotfeoldexin
4
| Resiteed Addres DNO 19897 NEAR SURYADEVARA ESTATES, ETUKURL ROAD, GUNTUR Andhr

Pradech, Indi, 522003 [

| Address at which the books of account are to be

| malntained

{ Listed in Stock Exchange(s) (Y/N) No

!

Category of Company Compary imied b shares

‘ Subcategory of the Company Nomgovernmen! conpany |

{

(1ass of Company Pvate
ACTIVE compliance ACTIVE Compiant
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3.

Facts of the case as submitted by the Counsel for the Financial

Creditor during the course of today’'s hearing and stated in its pleadings

are as under:

(i)

(ii)

(i)

The Financial Creditor is a body corporate constituted under the
State Bank of India Act, 1955, engaged in banking business, with
its Corporate Centre located at State Bank Bhawan, Nariman
Point, Mumbai, and that the loan account of the Corporate Debtor
is maintained at its Stressed Assets Management Branch-ll,

Kachiguda, Hyderabad.

The Corporate Debtor is a Company incorporated under the
provisions of the Companies Act, 1956 and is engaged in the
business of preparation and spinning of textile fibre, including

weaving of textiles and allied activities.

At the request of the Corporate Debtor, the Financial Creditor
herein conveyed vide letter dated 30.09.2022, which is at
Annexure-6 at pages 106 to 132 of the Petition, the sanction of
credit facilities comprising of Cash Credit (Hyp) & Letters of Credit
of Rs.60 crores & Rs.11 crores respectively by the consortium
consisting of Financial Creditor herein and HDFC Bank, out of
which the share of Financial Creditor was Cash Credit (Hyp) of

Rs.35 crores & Letters of Credit of Rs.5 crores.

Subsequently, at the request of the Corporate Debtor, the
Financial Creditor herein conveyed vide letter dated 06.10.2023,

which is at Annexure-6 at pages 134 to 165 of the Petition, the
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(v)

(vi)

(vii)

enhancement of the Letters of Credit facility to Rs.16 crores by the
consortium consisting of Financial Creditor herein and HDFC
Bank, out of which the share of Financial Creditor herein was

Rs.10 crores.

To avail the sanction facilities and execution of the requisite loan
and security documents in favour of the consortium, the Corporate
Debtor passed the Board Resolutions in its Board meetings held
on 04.10.2022, 13.10.2023 and 15.01.2024, which are at
Annexure-7 (Colly) at pages 165-175 of the Petition, authorising

the Managing Director of the Corporate Debtor.

In furtherance of the sanction and enhancement of credit facilities,
the Corporate Debtor executed the Working Capital Consortium
Agreement dated 18.05.2023 & First Supplemental to Working
Capital Consortium Agreement dated 21.02.2024, which are at
Annexure-8 at pagesA176-298 of the Petition, formalising the
lending arrangement and regulating inter-lender rights and
obligations; and Joint Deeds of Hypothecation dated 18.05.2023
& 21.02.2024, which are at Annexure-9 at pages 299-335 of the
Petition, creating charge over its m‘ovable assets including stocks
& receivables as security for repayment of facility and also have
given a letter of confirmation dated 18.05.2023 for creation of
mortgage by deposit of title deeds, which is at Annexure-18 at

pages 645-649 of the Petition.

The Personal Guarantors of the Corporate Debtor, namely, Shri

Maddali Giridhara Rao and Shri Maddali Krishna Vinuth have also
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(viii)

(ix)

(x)

given letters of confirmation dated 18.05.2023 for creation of
mortgage by deposit of title deeds, which are at Annexure-18 at

pages 650-655 of the Petition.

The Corporate Debtor and consortium lenders executed the Inter-
se Agreement dated 18.05.2023, which is at Annexure-10 at pages
337-345 of the Petition, governing enforcement and recovery
rights amongst the lenders, according to which, the Financial
Creditor herein has been recognised as the Lead Bank of the

consortium.

The Financial Creditor and HDFC Bank appointed SBICAP
Trustee Company Limited as Security Trustee and executed a
Security Trustee Agreement dated 21.02.2024, which is at
Annexure-11 at pages 368-413 of the Petition, authorising it to hold

the securities created for the benefit of the consortium lenders.

The Corporate Debtor availed said Cash Credit (Hypothecation)
facility through Account No. 41410031244 maintained with the
Industrial Finance Branch, Guntur, of the Financial Creditor. The
Financial Creditor disbursed the entire sanctioned amount of

Rs.45 crores, the first disbursement made on 09.11.2022.

The Corporate Debtor committed default in repayment of interest
on 01.09.2024, and the cash credit account remained continuously
overdrawn. Consequently, loan account of the Corporate Debtor
was classified as a Non-Performing Asset (‘NPA’) on 29.11.2024.

Thereafter, the said account was transferred to the Financial
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Creditor's SAMB-IlI Branch, Kachiguda, Hyderabad for recovery

purposes.

(xii) Subsequently, vide Legal Notice dated 18.08.2025, the Financial
Creditor demanded repayment of the outstanding loan amount
along with applicable interest, to which the Corporate Debtor
responded on 27.08.2025, which is at Annexure-23 at page 796
of the Petition, admitting the loan facilities and seeking deferment

of legal action.

(xiii) The Financial Creditor also filed Original Application bearing OA
No. 484 of 2025 before the Hon'ble Debt Recovery Tribunal,
Hyderabad (‘DRT’), seeking recovery of the outstanding dues,

which is presently pending adjudication.

AN\
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(xiv) In the Joint Lenders’ Meeting held on 31.01.2026, the Minutes of

which are at Annexure-24 at pages 797-798 of the Petition, the
HDFC Bank confirmed that it has no objection to the Financial
Creditor herein in independently initiating CIRP against the

Corporate Debtor.

(xv) As per Part-1V of Form-1 of the Petition, the total amount claimed
to be in default and the date on which the default occurred are
Rs.57,15,17,200/- (as on 24.02.2026) and 01.09.2024 respectively

as shown in table below:
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2. | AMOUNT The total amount claimed to be default is Rs.57,15,17,200.00
CLAIMED TOBE | (Rupees  Fifty-Seven Crores Fifteen Lakhs, Seventeen
N DEFAULT | Thousand, Two Hundred only) as on 24.02.2026,

AND THE
Copy of the workings for computation of amount in tabular
DATE ON | form s filed herewith as Annexure No. 3.

WHICH ~ THE
DEFAULT DATE OF DEFAULT: 01.09.2024

OCCURRED
State Bank of India )Y
SAMBI, Hyderabad AMQNKQ 03 I~

PO

§ti Venkata Siva Parvathi Spinning Mills Put, Ltd. Closure balance (total dues) as on 24.02.2026

Nature  of | Outstanding | Un applied interest | Penal Interest | Cost/ Total Dues as
Facility Amount incl. Penal interest Charges | on07.10.2024
up to 23.02.2026 incurred by
Bank

Cash Credit

Alc No. 44828950008 | 10,29,61,253.00 | 1,98,11421.00 | 48502620 | 57151720028
41410031244

Total 44,82,89,500.08 | 10,29,51,253.00 | 1,98,11,421.00 | 4,65,026.20 | 57,15,17,200.28
Total Amt of dues incl. Un-applied interest, Penal Interest, Cost/ Charges incurred by Bank: Rounded off

to nearest Rupee Rs.57,15,17,200.00 as on 24.02.2026

4.  As per Rule 4(3) of the IB Rules, the Financial Creditor served a
copy of the Petition to the registered address of the Corporate Debtor
by speed post on 03.03.2026 and filed the proof of service on

24.03.2026, which is reproduced below:
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Himavathosonr 3.0 S00020 o
EN414530097IN, IVR Npol: 6278
03-03-2026 11:07:31, Counter Nd.,

To: VENFATA SIVAPARVATHT

SPINNING MILLS PRIV, GUNTUR, 522002
rom: G P YASH VARDHAN

INDIA LAW LLP HIMA, HYDERABA, 5000292
Base Amt: 180.00, CGST:16.00, SGST:16.00
To: VENKATA SIVAPARVATHT

P.Mode: QR

5. During the course of hearing dated 07.04.2026, this Adjudicating
Authority directed the Registry to issue notice upon the Corporate
Debtor and file a memo of compliance thereto, and upon receipt of
notice, the Corporate Debtor was to file the Vakalath and Counter within

two weeks.

6. Pursuant to the above order dated 07.04.2026 of this Adjudicating
Authority, the Registry sent notice at the registered address of the
Corporate Debtor through speed post on 09.04.2026. As per the
tracking report, the letter containing the notice was taken out for delivery
on 10.04.2026, but was kept on hold, as the door was locked and was
subsequently returned on 16.04.2026 to the sender being ‘unclaimed’,
which was delivered back to the Registry on 17.04.2026. As per the
endorsement on the envelope, containing notice, delivered back, it is
noted that the intimation was given to the Corporate Debtor on
10.04.2026 and remaining ‘unclaimed' up to 16.04.2026, the same was
returned back to the sender i.e., Registry. The relevant extracts of the
tracking report and envelope delivered back to the Registry are

reproduced below:
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.;E\. wiry Department of Posts

; L.‘. Government of India
e L Ministry of Communications
Genaeated theough INGapost webute on' B/5/2026, 4 5409 pm

Consignment/MO Tracking Report
Consignment/MO Number: EN744066282IN

Article Nambor Artichn Type

EN744066282IN SP_INLAND_DOC
Booked At Bogked O T —
Mangalagiri H.O 09/04/2026, 15:53:52 Etukuru Road(Guntur) S.0
OFigin Piticod Dvrtinalion Pincode
522503 522003
Event Date Time Office Remarks
Item Booked 09/04/2026 15:53:52 Mangalagiri H.O
Item bagged 0970472026 17:24:04 Mangalagiri H.O =
Item Dispatched 09/04/2026 17:30:54 Mangalagiri H.O
Item Received 09/04/2026 | 22:26:23 | Guntur ICH
ltem bagged 10/04/2026 | 01:36:10 | Guntur ICH
Item Dispatched 10/04/2026 04:27:57 Guntur ICH -
Item received at Destination 10/04/2026 07:49:57 | - «
Taken out for delivery 10/04/2026 09:46:14 I0C Kothapet
Item Kept on Hold 10/04/2026 16:13:20 1DC Kothapet Door Locked
Taken out for delivery 16/04/2026 | 09:42:19 | 1DC Kothapet -
Item Returned to Sender 16/04/2026 16:30:12 IDC Kothapet Unclaimed
Item bagged 16/04/2026 17:23:23 | - -
Item Dispatched 16/04/2026 17:25:30 | - -
Item Received 16/04/2026 18:58:17 Guntur ICH -
Item Dispatched 17/04/2026 | 03:45:13 | Guntur ICH -
Item received at Destination 17/04/2026 | 08:33:13 | Mangalagiri H.O
Taken out for delivery 17/04/2026 | 09:06:11 Mangalagiri H.O
Item Delivered(Sender) 17/04/2026 | 15:49:09 | Mangalagiri H.O Delivered
Aoscifoelilialocss '15, e i E S SRR
[ EEMS o rae | 5 8PEED : :
I T
i ENTA4056282IN 3 @ el ,‘,“ngﬁm.mw i
| SO9fllwabo \q[llh@ g ‘Tﬁ’h s
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7.  The Financial Creditor vide Diary No.754 dated 27.04.2026, filed a
Memo stating that it has also issued notice informing the date of next
hearing i.e. 08.05.2026 to the Corporate Debtor through speed post on
10.04.2026 and enclosed the postal receipt and track consignment,

which are reproduced below:

©  Aneiernd

INDI AL AW @

Date: 10.04.2026
To.
Sri Venkata Sivaparvathi Spinning Mills Private Limited

D.NO.19-8-97, Near Suryadevara Estates, Etukuru Road. Gunwr, Andhra Pradesh, India.
522003

Subjeet: Notice for Appearance in Company Petition (1B} L/7/ANMR 2026 Us 7ol IBC. 20106,
in the matter of State Bank of India versus Mo Sri Venkata Sivapary athi Spinning Mills Pyt L.
before the Hon'ble NCLT, Amarsvati Beneh,

Dear Sir/Madam,

Please take notice that the State Bank of India (*Financial Creditor™) has filed the captioned
Company Petition (IB)/1 1/77/AMR/2026 U/s 7 ol IBC. 2016, in the matter of State Bank of India
versus M/s. Sri Venkata Sivaparvathi Spinning Mills Pvt Lid (*Corporate Debtor™), before the
Hon'ble NCLT, Amaravati Bench.

We would like to inform you that the subject matter is now posted to 08.05.2026 for your
. appearance and counter, if any,

Please appear before the Hon'ble NCLT, AMARAVATI Bench on 08.05.2026. failing which vou
may be heard in absentia und requisite orders shall be passed thereto,

With Regards,

o
GP YXshvardhun

Counsel for Applicant/Financial Creditor
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Department of Posts
Government of India é
Ministry of Communications

Generated thraugh daco virtiite o 284872020, 2 4602 pm

Consignment/MO Tracking Report
Consignment/MO Number: EY080248227IN

EY080248227IN SP_INLAND_DOC
Hyderabad G.P.O. 10/04/2026, 17:55:58 Erukuru Read(Guntur) S.O
RTINS ' -
500001 522003
Event Date Time Office Remarks
Item Booked 1076472026 | 17:59:58 | Hyderabad G.RO. |-
;r; Eaéged - m./cwzozc;-‘ 20:22:23 | Hyderabad G.P.O. by
Item Dispatched 1070472026 | 20:35:28 | Hyderabad G.PO. |-
s '
Ttem Received 11/04/2026 | 11:03:39 | Hyderabad NSH
_!tem bagged 11/64/2026 | 1411542 | Hyderabad NSH
ml(em Dispatched 11/08/2026 | 15:58:28 | Hyderabad NSH
Item Received 12/04/2026 | 230517 | Vijayawada NSH
Item bagged 13704/2026 | 00:18:38 | Vijayawada NSH
item Dispatched 13/04/2026 | 02:29:26 | Vijayawada NSH N
ltem Received 13/04/2026 | 17:%9:37 | Guntur ICH
_itcm bagped wm/.z.(;;e,ﬁ 02:12:05 | Guntur ICH
item Dispatched 14/04/2026 | 051518 | Guniur ICH -
Item received at Destination 15/04/2026 | 07:47:28
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Taken out for delivery 1570472026 OC2BK20 1OC Kothaper
Item Kept on Hold mmann:;t; H’:M:\a 10C Kathapet Dawor Louked
Taker out for delivery 1G/OAr 2026 owazye “Ipc Kk
M!(em Kept on Hold B |(‘.fr>‘.i;h>(,_ ¥ 16 1-?3:1;‘..*_ Docr Lo ked
Taken out for delivery ‘ TOMEL2020 OASSRT lr)Cv' K(‘)l’hﬂf)t’;(
-[l.':v’n Retur ru-:!‘:‘u Serrctor 7 2080472020 10:35:03 1D Kothaper Uniciaimmed
Item bagged 29 704/2026 1 ;;AI;
Ttem Dispatched 2100472026 1 7:26:53
'wl::mm:?cccwcu N 2V /0472020 :;r:.tn a6 Guntar 1O
Item Recelvect 2270472026 012045 VVi;ayawacla NSH
Ty baggc‘g‘!”w 22104/2026 03:24:56 Vijayawadta NSH
teern Otspatehed. 22/{1&/2(;;1'- GI2TIS Vijayawada NSH
Ttern Received ) 22008720206 23:38:03 Hyderabad NSH
Item bagged 23/0442026 02:22:13 Hyderabad NSH
Teeem l)ispntch;c: o 230412020 06:84:04 Hyderabad NSH
Iterm received :;‘;m(‘)-;;nn.nerm TAMOAF2026 OB TO17 Hyderabad (1':.;"‘(')‘.‘ T
VI.;kcwn ouz tor delivery o RAMCASI06 10:22:31 Hydoerabad 6":&"
Item Delivered{Sender) 20472026 17:00:18 Hyderabad G.P.O. Oelivered
Mot

8.  During the course of today’s hearing, the Counsel of the Financial
Creditor submitted that the notice of the Petition was sent by registered
post on 03.03.2026 at the registered office of the Corporate Debtor as
reflected in the Master Data of the Corporate Debtor available on the
MCA website. Further, the notice of today’s hearing has also been sent
by the speed post at the registered office of the Corporate Debtor. It was
also submitted that the address as mentioned in the MCA Master Data
is also mentioned in the Working Capital Consortium Agreement dated
18.05.2023 as well as First Supplemental Working Capital Consortium
Agreement dated 21.02.2024. Therefore, the Counsel of the Financial
Creditor argued that the notice to the Corporate Debtor would be

deemed as served, even if it is returned ‘unclaimed’.

9. During the course of hearing, it is observed that as per Section 20
of the Companies Act, 2013, a document may be served on the
company by sending it at its registered office by speed post. Therefore,

the notice by the Financial Creditor to the Corporate Debtor would be
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deemed as a valid service of the notice. The relevant extract of Section

20 is reproduced below:

20. Service of documents.—(/) A document may be served on a company or an officer thereof by
sending it to the company or the officer al the registered office of the company by registered post or by
speed post or by courier service or by leaving it at its registered office or by means of such electronic or
other mode as may be prescribed:

Further, as per Rule 38 of the National Company Law Tribunal
Rules, 2016 (NCLT Rules), a notice by the Tribunal may be served by
Speed Post at the address provided in the Petition. In this case, the
Registry issued the notice to the Corporate Debtor by Speed Post at the
address mentioned in Part-1l of Form 1 of the Petition, which is also the
address of the registered office as per the MCA Master Data of the
Corporate Debtor. Therefore, the notice by the Registry would also be a

valid service of the notice.

10. It is further observed that the' Hon'ble NCLAT, New Delhi in the
matter of Shubham Jain vs. Gagan Ferrotech Limited & Anr. in
Company Appeal (AT) (Ins.) No. 1008 of 2019 vide Judgment dated
29.01.2021 at para 7 held that notice sent to the functional address of
the Corporate Debtor met with the remarks ‘unclaimed’ will have to be
treated as a Service of Notice. The relevant extract of para 7 of the
above Judgment is reproduced below:

“7. Admittedly, the Demand Notices sent u/s 8 of the Code to the
registered address, and functional address of the Corporate Debtor
met with the remarks' addressee moved' and ‘unclaimed’
respectively. Unclaimed, will also have to be treated as Service of
Notice........

Further, the Co-ordinate NCLT Kolkata Bench in the matter of

Punjab National Bank vs. Mrs. Anindita Mukherjee, Personal
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Guarantor of M/s. Purulia Metal Casting Pvt. Ltd vide its order dated
13.01.2026 at para 13 observed as under:

“13. Further the aforesaid demand notice was returned undelivered

from the post office with remarks as “addressee absent” from the
post office. It is well settled by a catena of judgments of the Hon’ble
Supreme Court that where a notice is dispatched by registered post
to the correct and last known address of the addressee and is
returned with endorsements such as “refused,” "not available in
house,” “house locked,” “shop closed,” “addressee not in station,”
or “unclaimed,” the same constitutes deemed service. Reliance is
placed upon judgment of Hon'ble Supreme Court of India in Jagish
Singh Vs Natthu Singh (1992) 1 SCC 647, and Shalini Singh Vs
Avanish Kumar Singh TP (Civil) No.1843 of 2023 and followed by
the Hon'ble High Court at Calcutta in matter of RPNN Ltd Vs
Tangail Construction CO No.1412 of 2012.”

11. In view of the foregoing discussion, we are of the considered view

that there has been proper service of the notice to the Corporate Debtor.

12. Intoday’'s hearing the Counsel for the Financial Creditor submitted
that the Corporate Debtor have chosen not to appear in today’s hearing,
in spite of proper service of notice and further, requested to pass the
Order for initiating the CIRP against the Corporate Debtor, as both the
‘debt’ and ‘default’ exists in the case, and a significant amount of more
than Rs.57 crores is involved in the matter. In view of the above

submission of the Financial Creditor, the matter is heard on merits.

13. The first issue for consideration before us is “Whether the

Petition has been filed within the limitation period?”

(i) As per Part-IV of Form 1 of the Petition, the date of default is

mentioned as 01.09.2024.
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(i)  The Petition has been e-filed on 03.03.2026 and physically filed

on 04.03.2026.

(iiiy Since the Petition has been filed within three years of date of
default, we are of the considered view that the present Petition has

been filed within the limitation period.

14, The next issue that arises before us is “Whether there is a
financial debt and default in repayment thereof, when it became
due and payable, which meets the minimum threshold limit of

Rupees One crore as required under Section 4 of the IBC, 20167?”

(i) As stated in Part-IV of the Form 1, the total amount of default is
Rs.57,15,17,200/- as on 24.02.2026. To substantiate the said
default, the Counsel of the Financial Creditor drawn to our attention

to the following evidences:

Record of Default issued by the NeSL.:

(i)  The Record of Default in Form D issued by the NeSL in respect of
loan account of the Corporate Debtor reflects the default amount
as Rs.44,82,89,500/- with the date of default being 01.09.2024,
and the status of the authentication of the default is ‘Authenticated'.
The aforesaid Form D is enclosed as Ar‘1nexure-5 at page 96 of the

Petition and is reproduced below:
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RIeSEL NATIONAL E-GOVERNANCE SERVICES LIMITED

tad 2'shrseInformatisaUtiay

FORM D
RECORD OF DEFAULT(RoD)

(Issued By information ulility under sub- regulation (4) of regulation 21 of the Insolvency
and Bankruptcy Board of India (Information Ulilities) Regulations, 2017)

This Record of Default is issued to the Financial Creditor M/s STATE BANK OF INDIA in
respect of the defaull of debt as per deails given below-

(a) Name of the Submitter: M/s STATE BANK OF INDIA

(b) Schedule-2 Bank (Y/N): Y

(c) Name of Corporate Debtor: M/s SRI VENKATA SIVA PARVATHI
SPINNING MILLS PVT LTD

(d) Unique Debt identifier Number: AAACSS8577K_41410031244

(e) Registered Address: SBl CORPORATE CENTRE, MADAM CAMA
ROAD, NARIMAN POINT, MUMBAI

(f) Total Outstanding Amount: INR 448289500.00

(g) Default Amount: INR 448283500.00

{h) Submission ID: 1

(i) Date of Defaul!; 01-09-2024

() Status of Authentication of Default: ~ AUTHENTICATED,

(k) Authentication Completed on: 22-02-2026 02:34:48

. () Date of Last Acknowledgementof ~ Not Available
Debt (AcD): :

Banker’s Certificate as per Bankers’ Book of Evidence Act, 1891:

(iii) Certificate under Section 2A of the Bankers’ Book of Evidence Act,
1891, which is at page 507-509 of the Petition, states that
statement of the Cash Credit Account No0.41410031244 and
41418811364 of the Corporate Debtor is maintained in the
ordinary business of the Financial Creditor and is kept in a written
form stored in Core Banking Solutions and is a printout of such
entry/ copy of the printout of such entry. Further, the computer
system operated properly as on the date of taking the print out of
the statement of Term Loan Account No. 41410031244 and
41418811364 of the Corporate Debtor and the same represents
correctly/ is appropriately derived from the Core Banking Solutions

at State Bank of India, Stressed Assets Management Branch-II,
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Hyderabad. The relevant extracts of the above Certificates are
reproduced below:

CERTIFICATE UNDER SECTION 2A (A) OF THE BANKER’S BOOK OF
EVIDENCE ACT, 1981

This is to certify that the statement of Cash Credit account No.
414100312_44 and 41418811364 of M/s Sri Venkata Siva Parvathi
Spinning Mills Private Limited at the State Bank of India, Stressed Assets
Management Branch - II, Hyderabad, Where the account of the said
borrower is maintained in the ordinary business of the Bank and is kept
in a written form or as printouts of data stored in Core Banking Solutions

and is a printout of such entry / copy of printout of such entry.

o wrgdta we o
For %IK VAT
%f

JETTS HH Y hrbahe

raral Manager & Au ¢ Office:
et m’ptfﬁ;t. .iézﬂ ka0 e

(Rlanmr-and DESIYANGIN)

Date: 23.02.2026

CERTIFICATE UNDER SECTION 2A (C) OF THE BANKER'S BOOK OF
EVIDENCE ACT, 1981 (AS AMENDED)

This is to further certify that to the best of my knowledge and belief, the
computer system operated properly as on the date of taking the print out
of the statement of Term loan account no 41410031244 and 41418811364
of M/s Sri Venkata Siva Parvathi Spinning Mills Private Limited and | was
provided with all the computer system having access to Core Banking
Solutions of State Bank of India and represents correctly / is appropriately
derived from the Core Banking Solutions at State Bank of India, Stressed

Assets Management Branch - II, Hyderabad

Date: 23.02.2026

Place: Hyderabad SIGNATURE

o andl R T
For STATFE w OF s
\

T HEr W Z\';',.«/’
Assl. Genersl Manégel 8 A

CA.0.TH. ersn-ll, gav
SAM Brorrigag

359, Hyderab-
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(iv) In the Statement of Account No. 41418811364 of the Corporate

Debtor at pages 497-506 of the Petition, the outstanding amount

as on 31.03.2025 is shown as Rs.81,84,607/- and the relevant

extracts of the same is reproduced below:

9 ¥

e
Yie
ﬁg 4§

STATEMENT OF ACCOUNT

SRI VENKATA SIVA PARVATHI SPIN

2

W

£

&

D NO 19-8-97 SURYACEVARA ESTATE

ETUKURU ROAD.GUNTUR-3

GUNTUR DIST

Gunlur

Pin Cade - 522003

Dale of Statement 1 20-01-2026
slgment 172148

Available Balance :0.00

Limit »16,00,00,000.00CR

CTA Mamtained Brang 10

Account Open Date *11.44.2022
XXXXXXX

05.02.2025 629833 308243720 ' 05-02-2025

STATE BANK OF INDIA
INDUSTRIAL FINANCE BRANCH

Branch Code

N

Zranch Emall  sbi.12483@sbi.co.n

Brench Phona - 2228810

{hccount No S 41418811364 %
IProduct < LC{INLD)CON LIAB(CSIISTRBY
#FSC CODE » SBINGO13483

i 520062123

(v) In the Statement of Account No0.41410031244 of the Corporate

Debtor at pages 414-496 of the Petition, the disbursement of Rs.35

crores on 09.11.2022 and the outstanding amount as on

19.09.2025 as Rs.44,82,89,500/- are reflected, which includes

Rs.81,84,607/- being the outstanding balance transferred from

Letters of Credit Account No. 41418811364 as on 05.02.2025. The

relévant extracts of Account N0.41410031244 are reproduced

below:
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STATE BANK OF INDIA
SAM BRANCH-2 HYDERABAD

SRIVENKATA SIVA PARVATHI SPIN

O NO 19-8.07 SURYADEVARA ESTATE Branch BN S81 1835¢@ 881 COLIM
ETUKURU ROAGC.GUNTUR-3 Branch Photie © 23251982
GUNTUR DIST
Guntur CIF N BOTBAT77 1400

5 , CIF No ” €
Pin Codo + 522003 Aceeunt No LA1310031244

Product | EB-MSME.CC-USUAL CREDIT DISPEN

Qate of Statement {FSC Coda + SBINOO18359

2 of Statemant MICR Code - 500002240

red Salarc: ; : Currency JINR

et Amount 1 0.00

Account Status : ACCEPTED
Noemmnae Name

0.00
35.02.00.000 00

CHYC No

vq Ralance 000 Emad
interest Rate :1585% pa )
Orawing Power 10,00
Account Open Date L 07-13-2022 Statemont From : 07-11-2022 To 19.00-2025
; 2 i n
Valve Al 15 J 1
Pest Date Ngice Lt Dascription (gl #1'Balance H

i No/Reference i

BRANCH 2

AT
HYDERABAD

onta0e | | Wourer g | ] -y T i
G 0r 102022 | COMM ON LOAN PROCESSING 168,72 68000 | 12.040.L0CR |

35.00,00 000 349877 W00
00 “CR

XXXXXX

P WOL TR
BB o | sy §184807.00 -
O130R000S120021F 000000807
0085963134838
| AT 18339 SAM BRANCH-2
; HYDERABAD

2,60,526.0
8CR

LLOSING BALANCE

(vi) Inview of the above, the outstanding balance as on 19.09.2025 of

both the Accounts amounts to Rs.44,82,89,500/-.

Acknowledgement by the Corporate Debtor

. (vii) After classifying the accounts of the Corporate Debtor as NPA, the
Financial Creditor issued the Legal Notice dated 18.08.2025 to the

Corporate  Debtor recalling the outstanding loan of
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Rs.52,03,51,175/- of the Corporate Debtor together with interest
and costs till the date of final payment. The relevant extract of the

legal notice dated 18.08.2025 is reproduced below:

N coligEEs6 44355

bhakar Sarma L X i col
o — H.No.12+1.78/5, Plot No.49,
Advocate Anandi Enclave.
‘ Bandlaguda Cross Road,
Nagole, GSI Post.
Nyder.b:du':cﬂ 068.

. . DATE: August 18, 2025
LEGAL NOTICE BY RPAD

i i Limited,
a Parvathi Spinning Mills Private Limite )
1 ad, Chebrolu, Gun'ur District-522 212

&
0% PP +
D.No.19-8-97, Near Suryadevara ‘;&smh.s. Et

1. M/s.Sri Venkata Siv
D.No.1/7/8/9, Chebrolu GBC Ro

ukuru Road, Guntur-522 003.

i illage hayat,
Unit-1 at Chebrolu Village &_G{am Pancl
Chebrolu Mandal, Guntur st(nct—f’fz 2%2.

Unit-2 at Pathareddypalem Village, Chebrolu Gram P.anchayat &
aMandal, Guntur District=522 212.

XXXXXX
SirfMadam,

Under the instructions of my client State Bank of india, Stressgd Assels
Management Branch-ll (SAMB-II), First Floor, TSRTC Commu:er_Amemty Centre,
Bus Terminal Complex, Kachiguda, Hyderabad, represented by its Asst. General
Manager, this Leqal Notice is issued to you as under:

XXXXX

2. My client states that after availing the above said loan facilities, No.1 of you,
committed irregularities in operating the loan account and failed to repay the
outstanding loan amount. No.1 of you, also failea to pay the interest accrued
to the loan account from time to time. No.1 of you, failed to route the busi-
ness transactions through the loan account and also failed to submit the
stock statements and financial data from time to time. As No.1 of you, com-
mitted default in discharging the debt, the lcan account of No.1 of you, has
been classified as Non Performing Asset (NPA) and the same has been
transferred to my client, on administrative reasons for further follow-up.
Therefore, my client is constrained to issue this Final Leqal Netice calling
upon you to repay the outstanding loan amount togather with interest.

3 My client states that as on this day, you are jointly and severally liable to pay
a sum of Rs.52,03,51,175/- wunder Cash Credit (Hyp) Loan
AlcNo.41410031244 of No.1 of you, together with interest & costs till the
date of final payment to my client. :

4. My client, therefore, calls upon you to pay the above said outstanding loan
amount together with interest & costs till the date of final payment to my cli-
ent within a period of ONE WEEK; failing which my client will be consirained
to initiate appropriate legal action against you before the competent court for
recovery of the said loan amount together with interest and costs from you,
apart from proceeding under the provisions of SARFAESI Act, 2002, for sale
of the Mortgaged & Hypothecated Properties, holding you responsiblifi?:)the

costs and consequences ingidental thereto.

) \ —
( /fo'"ﬁ/z)/

—~fAdvocate
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(viii) In response to the above legal notice, the Corporate Debtor vide
reply dated 27.08.2025 admitted the liability and committed to
resolving the debt through mutual consultations and support. The

relevant extract of the reply letter dated 27.08.2025 is reproduced

below:

7 §ri Venkata Siva Parvathi Spinning Mills (P) Ltd.
\ Mil: GBC Rocd, CHEBROLE » 522 212, Guntur O (A7)

»_,%\\\'

B +9) - 8644 - 25110, 254500, Fox: + 9! - §64d - 254710
auaLTY ASSURANCE

KO- # 19-5.97, Suryodevaro Estate Lo, Etukur Rood GUNTUR - 522 003, A7)
+01 - 863 - 2220271, +91 - 863 - 2226826

27-08-2025

Rel. ” pre————— .

- ~
30,6 Prabhakar Sarma, L_)(\) ‘ \

Advocate, Hyderabsd. "___"____./ , }39
Dear Sir,

2 eua it A '-.
1We, on behall of St Venkats Siva Parvathi Spinning Rills P, Ld. and its personal guarantors, namely

1. Shri Vyshaav Akshit Maddali
2. 51 Maddali Krishaa Vinuth

. oby Tmacnlmas 9000 Set
3. 5ml Nags VEnKats FOOIMNG Niabudn

4, §mt. Naga Venkats Pooraima Madal

Ve scknowledge receipt of the Legs! Notice dated 18.08.2025 issued on behalf of State Bank of India,
in connaction with the loan facilities availed by our company.

We would like to bring 10 your attention the recent meeting held on March 3, 2025, u'uh::mgr k

, « up ¥ he figa {1 ¢ 3
officials from 581 and HDFC Bank, where we discussed our proposal to resolve the debt obligations oy
seliing our gysets, including the factory building and fands. We have already started finding
prospective investorsfbuyers 1o help the process o! selling our 3ssets.

The spianing industry is laciag significant thallenges due to the mismatch bglween cotton
procurement prites and yarn sale prices, which has forced our unitte shut down. hmh‘e:rm orc,.
f3ctors specific 1o Andhra Pradesh have hindered ouf debet resolution c!!on? Weare s.'s:‘) struggling
with substantial statutory liabilities, including 30 crores in power dues, whick are s!r?lnmg ouf
finances, However, we are committed Lo tesolving the debt through mutusl consultations and
support

Given our proposal and ongoing vsset safe efforts, we request S8 1o defer any recovery action, whith
would impede our asset maximization efforts, We hope $81will consider wut sroposal and engage in
constructive discussins to resolve the outstanding debt. We look farward to hearing from S8l s00n.

Singerely,

For i Yenkat Sha Pavath Spning Vs P, lli "

lM~<::T

Maragios Divertar
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(ix) In view of the above, we are of the considered view that the
Financial Creditor has been able to establish the debt and default
exceeding the threshold limit of Rupees One Crore as required
under Section 7 of the Code and therefore, the Petition needs to

be admitted.

15. However, before admission, this Adjudicating Authority has to
satisfy that the Petition is complete and there are no disciplinary

proceedings pending against the proposed IRP.

16. We have gone through the contents of the Petition filed by the
Financial Creditor and found that the same is complete in all respects.
The Financial Creditor has proposed the name of Mr. Mahalingam
Suresh Kumar, having Registration No. IBBI/IPA-001/IP-P00110/2017-
2018/10217 as IRP in this matter. The written consent of the proposed
IRP in Form 2 dated 12.12.2025 affirming that he is. eligible to be
appointed as IRP in respect of the Corporate Debtor and certifying that
there are no disciplinary proceedings pending against him with the
Board or on any of the designated partners of his firm M/s. SPP
Insolvency Professionals LLP, is at page 24 to 26 of the Petition. It is
noted from the copy of the Authorisation for Assignment (AFA) of the
proposed IRP annexed at page 28 of the Petition, that his AFA is valid
till 31.12.2026. During the course of hearing, the credentials of the
proposed IRP have also been verified on the IBBI website, which shows
that the proposed IRP holds the valid AFA up to 31.12.2026. The

relevant extract of the IBBI website is given below:
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Name of the [P Mr.Mahalingam Suresh Kumar

Registration no 1BBI/IPA-001/1P-P00110/2017-2018/10217
Date of Registration 23-May-17
Member of IPA Indian Institute of Insolvency Professionals of ICAI
Member of IPE SPPINSOLVENCY PROFESSIONALSLLP
Emallid msureshkumar{at]icaildotjorg
Address SPPInsalvency Professionals LLP.2nd Floar, CODISSIA G.D. Naidu Towers Huzur Road Coimbatore
Jamil Nadu 64018
Have Valid AFA Yes
AFA Certificate No. AA1/10217/02/311226/108768
AFAValid Upto 31-Dec-26
Total CPE Earned 149
Total Assignments 58

17. As a sequel to the discussion above, the present Petition bearing
CP(1B)/11/7/AMR/2026 filed by the Financial Creditor under Section 7
of the IBC for initiating CIRP against the Corporate Debtor, namely, Sri
Venkata Sivaparvathi Spinning Mills Private Limited is hereby admitted

and accordingly, the Moratorium is declared in terms of Section 14 of

the Code:

(i)  Moratorium under Section 14(1) for prohibiting all of the following,

namely:

(a) The institution of suits or continuation of pending suits or
proceedings against the Corporate Debtor including execution
of any judgement, decree or order in any court of law, tribunal,

arbitration panel or other authority;

(b) Transferring, encumbering, aliénating or disposing of by the
Corporate Debtor any of its assets or any legal right or

beneficial interest therein;
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(ii)

(c) Any action to foreclose, recover or enforce any security
interest created by the Corporate Debtor in respect of its
property including any action under the Securitization and
Reconstruction of Financial Assets and Enforcement of

Security Interest Act, 2002;

(d) The recovery of any property by an owner or lessor, where
such property is occupied by or in the possession of the

Corporate Debtor.

Itis hereby clarified that notwithstanding anything contained in any
other law for the time being in force, a licence, permit, registration,
quota, concession, clearance or a similar grant or right given by
the Central Government, State Government, local authority,
sectoral regulator or any other authority constituted under any
other law for the time being in force, shall not be suspended or
terminated on the grounds of insolvency, subject to the condition
that there is no default in payment of current dues arising for the -
use or continuation of the license, permit, registration, quota,‘
concession, clearances or a similar grant or right during the

moratorium period;

(i) The provisions of Section 14(1) shall not apply to such

transactions, agreements or other arrangement, as may be notified
by the Central Government in consultation with any financial sector
regulator or any other authority; and also to a surety in a contract

of guarantee to a corporate debtor.
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(iv)

18.

The supply of essential goods or services to the Corporate Debtor,
as may be specified, shall not be terminated or suspended or
interrupted during moratorium period, except where such
Corporate Debtor has not paid dues arising from such supply
during the moratorium period or in such circumstances, as may be

specified.

The order of moratorium shall have effect from the date of this
order till the completion of the CIRP or until this Adjudicating
Authority approves the resolution plan under sub-section (1) of
Section 31 or passes an order for liquidation of the Corporate

Debtor under Section 33 as the case may be.

Accordingly, we hereby appoint Mr. Mahalingam Suresh Kumar,

bearing Registration No. IBBI/IPA-001/IP-P00110/2017-2018/10217,

email ID- msureshkumar@icai.org having registered address at SPP

Insolvency Professionals LLP, 2" Floor, CODISSIA, G.D. Naidu

Towers, Huzur Road, Coimbatore-641018, Tamil Nadu, as IRP in the

instant matter, with the following directions: -

(i)

(ii)

The term of appointment of Mr. Mahalingam Suresh Kumar shall

be in accordance with the provisions of Section 16(5) of the Code;

The aforesaid IRP shall submit an affidavit to this Adjudicating
Authority within 7 days of this Order that his existing assignments
including the present assignment are within the permissible limit of
clause 22 of Code of Conduct specified in First Schedule to IBBI

(Insolvency Professionals) Regulations, 2016;

Page 25 of 31



(i)

The aforesaid IRP shall also submit an affidavit to this Adjudicating
Authority within 7 days of this Order that he is eligible to be
appointed as IRP under Regulation 3 of IBBI (Insolvency

Resolution Process for Corporate Persons), Regulations, 2016;

The IRP shall make all requisite disclosures as per First Schedule
under Regulation 7(2)(h) of the IBBI (Insolvency Professionals)

Regulations, 2016 in the first meeting of the CoC;

In terms of Section 17 of the Code, from the date of this
appointment, the powers of the Board of Directors shall stand
suspended and the management of the affairs shall vest with the
IRP and the officers and the managers of the Corporate Debtor
shall report to the IRP, who shall be enjoined to exercise all the
powers, as are vested with the IRP and strictly perform all the
duties as are enjoined on the IRP under Section 18 and other
relevant provisions of the Code, including taking control and
custody of the assets, over which the Corporate Debtor has
ownership rights recorded in the balance sheet of the Corporate
Debtor, etc. as provided in Section 18(1)(f) of the Code. The IRP
is directed to prepare a complete list of the inventory of assets of

the Corporate Debtor;

The IRP shall strictly act in accordance with the Code, all the rules
framed thereunder by the Board or the Central Government and in
accordance with the Code of Conduct governing his profession
and as an Insolvency Professional with high standards of ethics

and moral;
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(vii)

(viii)

(ix)

(x)

The IRP shall cause a public announcement within three days as
contemplated under Regulation 6 of the Insolvency and
Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016 of the initiation of the CIRP
in terms of Section 13(1)(b) read with Section 15 of the Code

calling for the submission of claims against Corporate Debtor;

The IRP/RP shall prepare the Audited Financial Statements as on
date of the CIRP and shall submit before the CoC for

consideration.

The IRP/RP shall also ensure that all the assets appearing in the
Financial Statements on the CIRP date have been considered in
the valuation report. The IRP/RP shall send individual
communication through post or electronic means along with a copy
of public announcement to all the creditors as per last available
books of accounts / financial statements on the CIRP date of
Corporate Debtor as prescribed under Regulation 6A of the IBBI
(Insolvency Resolution Process for Corporate Persons)

Regulations, 2016.

The Corporate Debtor, its Directors, personnel and the persons
associated with the management shall extend all cooperation to
the IRP in managing the affairs of the Corporate Debtor as a going
concern and extend all cooperation in accessing books and

records as well as assets of the Corporate Debtor;
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(xii)

The suspended Board of Directors is directed to give complete
access to the books of accounts of the Corporate Debtor
maintained under Section 128 of the Companies Act, 2013. In
case, the books are maintained in the electronic mode, the
suspended Board of Directors are to share with the IRP/ RP all the
information regarding maintaining the backup and regarding
service provider kept under Rule 3(5) and Rule 3(6) of the
Companies (Accounts) Rules, 2014 respectively as effective from
11.08.2022, especially the name of the service provider, the
internet protocol of the service provider and its location, and also
address of the location of the books of accounts maintained in the
cloud. In case accounting software for maintaining the books of
accounts is used by the Corporate Debtor, then IRP/ RP is to check
that the audit trail in the same is not disabled as required under the
notification dated 24.03.2021 of the Ministry of Corporate Affairs.
A reference is made to the provisions of Section 128(5) of the
Companies Act, 2013, whereby every company should maintain its
books of accounts for not less than eight financial years
immediately preceding a financial year. Minutes and statutory
records are the principal documents of the company that should

be maintained and preserved since inception.

In view of the above mandatory provisions, the suspended
Directors of the Board will ensure that the books of accounts for
the eight previous financial years preceding the date of this order

be made available to the IRP/ RP within 15 days of the initiation of
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the CIRP order. The Statutory Auditor is also directed to share the
records maintained by him in the course of the audit of the
accounts of the Corporate Debtor for the period of three years prior
to the date of initiation of this CIRP order within the same period of

15 days.

(xiii) In case of any non-cooperation by the suspended Board of
Directors or the statutory auditors, the IRP/ RP may take the help
of the police authorities to enforce this order. The concerned police
authorities are directed to extend help to the IRP/ RP in
implementing this order for retrieval of relevant information from
the systems of the Corporate Debtor. The suspended Board of
Directors is also directed to hand over all user IDs and passwords

relating to the Corporate Debtor, particularly for government

portals, for various compliances. The IRP is also directed to make
a specific mention of non-compliance, if any, in this regard in his
status report filed before this Adjudicating Authority immediately

after a month of the initiation of the CIRP.

(xiv) The IRP/ RP is directed to approach the government departments,
banks, corporate bodies and other entities with request for
information/ documents available with those authorities/
institutions/ others pertaining to the Corporate Debtor, which would
be relevant in the CIRP. The government departments, banks,
corporate bodies and other entities are directed to render the
necessary information and cooperation to the IRP/ RP to enable

him to conduct the CIRP as per law.
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(xv)

(xvi)

The IRP shall, after collation of all the claims received against the
Corpo.rate Debtor and the determination of the operational position
of the Corporate Debtor constitute a Committee of Creditors and
shall file a report, certifying constitution of the Committee to this
Adjudicating Authority on or before the expiry of thirty days from
the date of his appointment, and shall convene first meeting of the
Committee within seven days of filing the report of constitution of

the Committee;

The IRP shall also serve a copy of this order to all relevant
statutory departments such as Income Tax, GST (Centre and
State), Provident Fund authorities, trade unions, and employee

associations to inform them about the commencement of CIRP.

(xvii) The IRP is directed to send a regular progress report to this

19.

Adjudicating Authority every month.

The Financial Creditor is directed to deposit Rs.5,00,000/-

(Rupees Five Lakhs only) with the IRP to meet out the expense to

perform the functions assigned to him in accordance with Regulation 6

of the Insolvency and Bankruptcy Board of India (Insolvency Resolution

Process for Corporate Persons) Regulations, 2016. The amount,

however, will be subject to adjustment by the Committee of Creditors as

to be duly accounted for by IRP and shall be paid back to the Financial

Creditor.
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20. A copy of this Order shall immediately be communicated to the

Financial Creditor, the Corporate Debtor, IBBI, and the IRP named

Krishna/ Suresh

~7ry qfey/CERTIFIED TRUE cGPY

broes |

(/ST RUNRER 20028 (117 [Rmer /2096
CATE OF JUBREMENT OR.05:20%

vin Jrz e v

C;PY MADE READY ON 12.05:2096

Sd/-
(UMESH KUMAR SHUKLA)

MEMBER (TECHNICAL)

above by the Court Officer/ Registry of this Adjudicating Authority.

21. Accordingly, CP (IB)/11/7/AMR/2026 stands admitted.

Sd/-

(KISHORE VEMULAPALLI)

MEMBER (JUDICIAL)

J
of

Uaaily Rpgistrar / Assistant Registrar /
Court/fitticer
wall0RAL COMPANY LAW TRIBUNAL
AMARAVATI BENCH
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